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probe, by Public Undertakings Com
mittee...

SBJtl RAJ BAHADUR: It is a pub
lic udertakings and Public Undertak
ings Committee can at any time go in
to it.
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SHRI N. K. SANGHI In view of 
the fact that it has been reported that 
the striking pilots m Hong Kong were 
offloaded from the planes and thrown 
out of the hotels has any action been 
taken foi such ungentlemanly manner 
agaanst the pilots?

SHRj RAJ BAHADUR: We have no 
such information. If he can kindly 
write to me I will enquire

PROF MADHU DANDAVATE: 
They have declared that they are not 
against the slip system as such. They 
only want a committee to study all 
aspects including safety aspect. For
tunately, since the Consultative Com
mittee was unanimous and macle an 
appeal to them to return back to work 
and, whatever difficulties there will 
be, can be gone into and since 
they are **ot accommodative, without 
loss of any further time, wiii you 
kindly bring them to the conference 
table for a discussion and Anally settle 
the problem on the basis of the appeal 
made unanimously by the Consulta* 
tive Committee?

SHRI RAJ BAHADUR: The door is 
always open to them to come to the 
Conference Table. I told them to ac
cept the slip system, work tor it some 
time and if any difficulty comes up*
I shall get it examined across the 
table. This has already been done at 
various stages after discussions serosa 
the table between the management 
and their representatives. They all 
wanted a Committee which was set up 
and then they themselves rejected 
that too. Now, if they want a com
mittee again even if we appoint such 
a Committee, they can again hold it 
futile. How can they ask lor thi» 
when they themselves felt it was 
futile to appoint such a committee?

Evasion of Taxes by India,, Bostnes*- 
men by Depositing Black Money la 

Nepal Banks

+
572, SHRI D. B. CHANDRA 

GOWDA:
SHRI C K. CHANDRAPPAN:

Will the Minister of FINANCE 
be pleased to state:

(a) whether several Indian busi
nessmen have deposited large amounts 
of unaccounted money in Nepalese 
banks to evade tax;

(b) whether many of them have 
accounts in Nepalese banks in ficti
tious names, and

(c> if so. the reaction of Govern
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI X. R. 
GANESH): (a) and (b). Government 
have no definite information in this 
respect. On the basis of recent press 
reports, however, enquiries are being 
made.

(c) Does not arise.
SHRI D. B. CHANDRA GOWDA: 

May I know from the hon. Minister 
whether it has come to the notice t 
Government that while the inc0xn*»t*x 
authorities were making enquiries 
they found some Nepaleae currencies 
in possession of some of the steel



■ dealers on* of whom had got Its. 2 
lakhs in cash and jewellery etc. and 
against who a seizure was made he 
being connected with this group had 
flown immediately to Kathmandu the 
next day and had transferred his 
bank account from the Nepalese Bank 
to the Swiss Bank?

SHRI K. E. GANESH: I have no 
information a* the moment. As far as 
Currencies are concerned, in this par
ticular case, the currency was seized. 
As Une House is aware, I have given 
this information. He has got assets 
worth about Rs. 9 lakhs or so. As far 
as this particular question of the hon. 
Member is concerned that one indi
vidual belonging to this firm went to 
Nepal and transferred his account 
from Nepalese Bank to a Swiss Bank, 
there is no information available at 
the moment about this individual. 
Enquiries are under way.

SHRI D. B. CHANDRA GOWDA: In 
view the great problems of black 
money that we are facing, may 1 know 
whether Government is thinking of 
bringing forward a new legislative 
measure to see that all the inter-con
tinental asset is checked by the Indian 
authorities?

SHRI K. R. GANESH: As the House 
is aware, between Nepal and India 
there are no currency restrictions So. 
the Foreign Exchange Regulations 
do not apply. So, any Indian can 
deposit money in a Nepalese Bank. 
And, in the same way, any Nepalese 
can also deposit money in any Indian 
Bank. Since this is a result of the 
agreement on the basis of our rela
tions with that country, particularly 
our reflations are good with this coun
try, and both of us have common 
economic interests we allow this thing, 
As far as black money is concerned 
this U our major problem to-day 
This lli ah avenue for the unscrupulous 
persons who deposit the money in 
this way. There are various agen
cies* inch at the Reserve Bank, En
forcement Directorate and the Income- 

1 tax Department and the C.B.L who

15 t/rai Answers

are all locking into IftJs problem. 
The information is that the problem 
of black money being deposited in 
Nepal has not reached such -a dimen
sion as to cause us any concern.

MR. SPEAKER; Mr Chandrappan.. 
He is not here. Mr Bhogendra Jha.

SHRI BHOGENDRA JHA: Mr Spea- 
ker, Sir, I would like to know whe
ther Government has got information 
that several persons, mostly business 
men and some others too have trans
ferred a Part of their taxable income 
and their properties to Nepal in the 
name of their sons who are doing 
business of smuggling and things of 
that sort? They cannot be taxed 
here Nor do they help Nepal Gov
ernment. In the name of doing busi
ness in Nopal, they import certain 
things and they also sell them in 
black market. Nepal is also not hap
py with this. So, whether the Mi
nister is prepared to have a list of 
those people in case the Government 
has got the information with regard 
to the exact number of persons and 
their families who have got one set 
of family in India and others in Nepal 
and thereby they are pacing on mil
lions of rupees to Nepal whirth can 
otherwise be taxed here If that is 
to be taxed here, I want to know whe
ther Government has prepared or is 
going to prepare such a list of persons 
so that they can be brought to 
book and be taxed?

SHRI K. R. GANESH: Firstly a 
non-resident’s incomc has gone into 
the Nepalese Bank. According to 
banking principles, it is not easy to 
find out those things.

The hon. Member has raised this 
problem whether as a result of this 
free exchange of money betwteen the 
two countries there are persons who 
are taking advantage of this and es
caping tax. Also whether there are 
persons engaged into other unautho
rised dealings. This is a problem 
which is being looked ihfo by the 
various agencies.
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SHRI K. LAKKAPPA; Mr. Spea
ker, Sir, pertaining to this question, 
it has been reported in the Press, 
the blackmoney involved is to the 
tune °* Rs. lakhs in addition to 
jewellery and other things. The per
sons who are involved in this racket 
are all steel magnets from Calcutta 
ana Bombay. Since the xaids have 
been made these people are moving 
fieely between India and Nepal and 
aie keeping this black-money in fic
titious accounts I want to know is 
Uiere any powerful machinery m the 
Government to unearth all these ope- 
lations which are going on a large- 
scale9 These people from Nepal 
banks are transferring this money to 
Swiss banks

MR SPEAKER May I tell you, you 
seem to be a little confused about the 
specific news and the other news ab
out the Nepalese bank You are 
mixing both the newb

SHRI K LAKKAPPA I ha\e got 
press cutting here with me I can 
give tihe names of persons who aie 
involved

MR SPEAKER Will you satisfy 
him?

SHRI K R GANESH There are 
two aspects of the question One is, 
a raid has been conducted about vihicn 
1 have said 1 do not want to take 
the time of the House The other is 
whether one of the persons involved 
m the raids has, gone to Nepal to de
posit some money or transfer some 
money from Nepal to Switzerland 
This is thc second aspect In regard 
to that, I have already indicated that 
I have no information. We are en
quiring into this

SHRI B. S. PANDEY: Sir, hon
Minister has just now stated that he 
has no definite information with re
gard to the question of transfer of 
black money from here to Nepal. Our 
Indian currency is a recognised cur
rency in Nepal. This gives scope for 
the people who are here and who are 
involved in this to easily transfer

money to Nepal; to transfer money 
from Nepal to any other country. I 
would Uke to know, has the Govern* 
ment of India any arrangement with. 
Nepal to get the information as to how 
much money is transferred So many 
industries are established there May 
1 know, 1* there any arrangement bet
ween India and Nepal m this regard?

SHRI K R GAXLSH Sir, as I in
dicated earlier, Nepal and India have 
got free cunency area This problem, 
has come up now Tihis has been re
ported m the Press A* I indicated* 
at far as oui agencies are concerned, 
Reserve Bank and various other 
agencies are concerned We are al- 
itadj looking into this problem When 
Uit Government comes to the conclu
sion that this problem is of such di
mension, then, it will have to be taken 
up with the Nepal Government It 
is only at that stage that a view can 
be taken on this
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SHRI K R GANESH. Sir, as far 
as Nepal banks are concerned, like 
any other Banks in the world, they 
will have their own secrecy and va* 
nous other regulations that banks 
have As I have already indicated, 
when Government of India and va
rious agencies come to this conclusion 
that the extent of money going to
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Nepal is of auch dimenaton and order* 
then th* -matter will have to be ta- 
ken up with the Nepal Government 
end discussed. lliat stage has not 
come yet. 
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informal Ion.

aft *m fa** ** *TT?p
*!$f | tft *ft *=nr?ar *?t irrrtr ?frm i

fam ar?ft (%ft flWBRrne :
trrT $ w *  tht »

aft ap; faro* ** irarra <fr $tvr
f, I T/Rf *(T?FTT 5 fo 3R »•*

*fT% «■ fT^Ti* T *TT"4 T5r-*n*$TT
ft, ?fr i f U *  ^  % i

5 3*r*i w t o ,  im w
«rV *rr ^rft^r
*.™T1 j, *ft 5*T «Pt <ft T̂T *rfa<» }
w s r  *?£«*, m  ffcirm t"t =r? I s  
^  £, ** sffr tfTT f s ^ q  i

w w r  « $ w  • urn *ft tt* $  
mrr *r^--fffaiTT *ra *% $ t

Increase in Foreign Trade
*578. SHRI ONKAR LAL BSEWA: 

Will the Minister of COMMERCE bo 
pleased to state: 

<a) whether our tradt is going to 
b t  Inareaaed with Ameaha, other L *

tin American and East European 
countries an* with U.S.S.R.; and 

<b) if so, th® broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) The objective 
of Government’s policies is to diversi
fy and increase our trade with all 
countries in the world including 
countries in North America, South 
America, and East Europe and the 
USSR.

(b) The export promotion efforts 
that are being made in cooperation 
with various Export Promotion Coun
cils and Commodity Boards include 
entering into trading arrangements 
between India and these countries, 
market surveys, visits of trade teams, 
participation m fairs and exhibitions 
abroad, etc
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SHRI A C GEORGE- I may not 
be m a position to give the exact 
number of exhibitions and the 
amounts but I shall pass on the in
formation
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